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ORISSA ACT 2 OF 1999
*THE BIJAR AND ORIS3A EXCISE (ORI3SA AMENDMENT) ACT, 1993

[ Received the assent of the Governor on the 17th February' 1999 first published
in an extraordinary issue of the Orissa Gazette, dated the 23rd  February 1999 )

AN ACT FURTHER TO AMEND THE B{HAR AND ORISSA BXCISR ACT, 1915 1N
_ IT'S APPLICATION TO THE STATB DF ORISSA,

Bz it cnacted by the Legislature of the S:ate of Orissa in the Forty-ninth Year
of the Rspuablic of Iniia as follows: — )

Short title. Act ll.g'gélis Act may bz called the Bihwr aand Orissa Excise (Orissa Amchmeqf)

Amendment 2. In section 2 of the Bihar and Qrissa Excise Act, 1915 (hereinalter referred Bibar and

: e . rissa Ach
of 6ection 2. ¢ ag the principat Adt), in claus: (12-a), after the words “mohua flower™, the words gc]ni‘s?MS-

«*and molasscs™ shall be jaserted.

Insertionof * 3. Aflter section 26 of the principal Act, the followjug section shall be inserted,
newscction Damely:— .

G-A.

Restriction '26-A. (). Noiwithstanding anytbing contained in this Chapler or clsewhere, in
on grant of this Act, 1 the Scheduled Areas,—

chennt_z or ) _

el;(rri::'?lg; {g) in no case there shall be geanted uader this Act any licencz for mangy-

fasture, possession or s1l2, or any exclusive privilegs for maaufacture or
sale, of aay intoxicant, exa:pt with the prier aoproval of the conzarnzd o
Grama Panchayat accorded with theconcurrencs of the Grama Sisan; and .

() no licence or exclusive privileze which is granted in contraventjion of
clausz (2) shall have any effect for the purposes of this Ast,

(2) For the purposes of clause i(a) of sub-scction {17,—

(i) the authority compatent to grant licence for manufaciure, pOssession or
sale, or exclusive privilege of manufacture or sale, of Aoy jutoxicant shalf
before granting any such lizence or excjusive privilege, refer cvery prapo-
sul therefore to the cincerned Grama Paachayat lor its decision within a.
period Of thirty days from the date of receipt of such reference; and

(if) if the Grama Papchayat fails to communicate its decision within the
period referred to in clanse (i), it shall be deemed that the concerned
Grama Panchayat has accorded the required approval,

Explatation—For the purPoses of this section,—

(i) “Grama Panchayat’’ and “Grama Sasan’® shall respeclively mean the
Grama Panchayat and Grama Sasan as defined in the Orissa Grama .
: Orriss: CE
Panchayats Act, 19¢4; and r (:)f 31965.
(i) “S-heguled Areas™ means the Scheduled Arcas as referred to in clause (1)
of Article 244 ¢f the Constitution.™.
Amendmeat 4. In scction 47 of the priacipal Act,—

,e.;,i';ﬂ a7, (i) in clause (a), for the words ‘“‘any liquar or 2any intoXicating drug”, the

words *any intoXicant’ shall be substituted;

(1i) in clause (i), for the words “six months”, *“two years”, :'ﬁva huminisl

rupees” and Stwo thousand Topees”, the words ““two years", *‘five years”,.

- “five thousand rupces” and “twenty thousand rupeces” shall respectively
be substituted; .

(iii) for the provisos occursing after clause (i), the following previso shall be
substituled, namely:—

8 For ths Bill, Sex Orissa Gozerte, Extraordinary dated the "{Ne.)
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“Provided that where aay such person collects, possesses or sells mohua
flower, or possesses or sells tari or pachwai he shall be liable to
the punishment provided in clause (ii).” ; and

(iv) in clause (ii), for the words *one thousand rupees”, the words “fivo
thousand rupees” shall be substituted.

Amcndment 5. In section 48-A of the principai Act,—

of
scction 48-A. (i) for the words ®“six months”, '‘two yecars”, “five bundred rupecs” and
‘“two thousand rupess”, the words ‘*awo year.”, “fiyc years”, «five
thousand rupees” and *twenty thousand rupees” shall respecuvely be
substituted; and

(i) the provisos shall be omitted,

. Amendreant 6. In scction 49 of the nrincipal Act, for tho words “which may extend to

£ Bix months, or to fin¢ which ‘may ¢xtend to one thousand rupees, of to both”
occurring at the end, the words “which shall not be less than five yecars but may
extend to ten years and also to fite which shall not be less than ten thousand
rupecs but may extend to fifty thousand rupees™ shall be substituted.

o
section 49.

Amendmeny 7. In section 52 of the principal Act, for the words “which may extend to
three months, or to fine which may extend to one thousand ruipszcs, or to both”
occerring at the cnd, the words ‘“which shall not be less than fiye ycars but may
extend to stven years «nd also to finc which shall mot be less than twenty thousaﬂd
rupcces. but may extend to fifiy thousand rupeas™ shall be substituted.

(1]
section 52.

Amendment 8. In section 53 of the pripciral Act, for the words ‘swhich may extend to
secli °f53 three months, or to fine which may extend to five huindred rupecs, ot to both”
100 3% gecurring af the end, the words ““which shall not be less thea six months but may
exicnd to two years and also to finc which shull not be less than five thousand

rupses but may exiend to twenty thousand -rupces” shall bz substituted.

-

A“‘c“;‘r’“c‘“ 9. In secticn 54 of the principal Act, in sub-sccticn (1), for the words “five
sectiop 54,  buncred rupees” occurring at the end, the words “fve thousand ruzecs” shall -be
' substiluted.

Amendment 10. In saction 57 of the principal Act, for the words '‘two huadred rupces"
of and ‘five huadred rupees” occucring in the concluding portion, the words “five

Scclion 57. thousand rupzcs” and “ten thousand rupees’ Shall rcspecmcly be substituted,
Amendment 11, In scection 65 of the principal Act, for the word and figure *‘secticn 49%,
of the worcs, figures and commas *‘seclion 4S-A, section 49, section 52" shallbe

Section 65, Ssubstituted.
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ORISSAZACT 9-.0p-2000-

*THE BIHAR:AND ORISSA. EKCISZIEI'OSIORISSA AMENDMENT.} -
.-'l- — .

[Received the assent of rhe Governor on Hre 29:11 Seprember 2000, first pub;ished o
in an Extraprdinary issue afthe Qrissa Gazette] ENLAETEE

_,-.....

AN ACT FURTHER TO AMEND THE BIHAR. AND OR1$8A EXCISE AcT, 1915 v 1T8
APPLICATION TO THB STATH OF Omsm ) C e e

.
T D . L

BE it enacted by the Legislature of the State of Orissa in the Fifty-first. Yéar: . .o
of the Rebublic of India as follows :— gt .
Short title 1, This Act may be called the Bihar and Orissa Excise (o_rissa_ Amendmcnt) ]
Act’ 20m- : .:-' ":-._' LI - £ _‘ -

Insertion of 2. In the Bihar and-Qrissa Excise Act, 1915, after Section 20, the’ following'section Bikarand

ne¥ sestion shall be mserted namely —_ . Orissa Act 2

20-A. 0 R T T S . - of 1915,

Taking over 120-A. Notwithstanding anyﬂnng contained in thls Act, T.he nght to carry.on-

of wholesale wholesale trade and distribution of foreign liquor and’ ¢ountry liquor in the State B

};?g“;:]"m“ shall, on and from such date as the State Government, may, by notification,. -

and Country 3ppoint, solely vest in the State Government and subjéct to such rules as may be

quor. made in this behalf, an agency of the State Government as may be specified inthe ¢ .
said notification or a Corporation established, of incorporated under the
Companies Act, 1956 and wholly.-owned, and' controlled. bythe, State.-Government :

for the purpose, shall have the exclusive right and privilege of importing, 1 of 1956,
exporting and cafrying on the wholesale trade and distribution .of.foreign llquor. .
and country liquor in the State on behalf of the State Government for the whole
of the State of Qrissa, and no other person shall- be entitled: to .anyi privilege or:
licence for importing, exporting and supplying the same in wholesale, or dlstnbutmg ) ,
the same for the whole orf any part of the State.” CETETE Qs RLSE
* For the Bill see Orissa Gazefte, Extraordinary, dated the 16th August, 2,000 { No. 1130) e
1 LR SR La
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